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SHORT DURATION DISCUSSION

On Nexus' between Politiciansand
Criminals in the Context of
Vohra Committee Report—Contd.

THE VICE-CHAIRMAN (MISS
SAROJ KHAPARDE): I would now
take up for further discussion the Short
Duration Discussion on the nexus
between criminals and politicians in the
context of Vohra Committee Report.
Shri M.A. Baby has to continue the
discussion.

SHRI M.A. BABY (Kerala): Thank
you very much, Madam, for permitting
me to continue the dicussion on this
very important issue. While
participating in the discussion, I had
made a reference that we should with a
heavy heart thank Mrs. Naina Sahni.
Through her death she had brought the
attention of the entire country to the
most important problem being faced by
our country, namely, the nexus between
the criminals, politicians and the
mafias, But for her gruesoee death, we
would not have had this opportunity of
discussing the Vohra Committee
Report.... and this Report would not
have seen the light of,day. When I
made that observation, a very respected
Minister, Rajesh Pilotji, was very
vehemently shaking his dead in dis-
approval stating that the tabling of the
Vohra Committee Report had nothing
to do with the gruesome assassination
of Naina Sahni. If that is the position, I
would like to humbly put this question:
Why then did he take one year, nine
months and twenty-five days for
submitting this Report to the House for
consideration or for the consideration of
the public? It is a plain fact. The Report
is now being criticised on the ground
that it is a tailored Report, it is a
truncated Report. An hon. Member of
this House has held a Press conference
and made a statement that part of the
Vohra Committee Report, which is
being concealed by the Home Minister,
is being released by an hon. Member of
this House in a Press conference in
Jaipur. This is a fact, if my information
is correct. It that case, it is an issue of
privilege. The hon. Home Minister, Mr.
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Chavan, on the floor of the House has
said that this is all what forms the
Vohra Committee Report. We, in our
own common sense, challenge that.
But, anyway, this Report would not
have seen the light of day but for ther
gruesome murder of Naina Sahni. I
stand by my views.

Secondly, I am constrained to accuse
the Government of not being serious
about the very serious revelations made
in the Vohra Committee Report. When
I make this accusation against the
Government they know full well the
implications of the seriousness of the
charge which I am making. But I am
making this charge because at the
beginning of the Report itself, the
truncated Report or the tailored Report,
it is stated—

"Based on the recommendations
of the Committee, Government
shall determine the need, if any,
to establish a special
organisation/agency to regularly
collect information and pursue
cases against such elements."

Then on page 11 at point 13.1 it is
stated—

"In the background of the discus-
sion so far, there does riot appear
to be need for any further debate
on the vital importance of setting
up a nodal point to which all
existing Intelligence and
Enforcement agencies
(irrespective of the Department
under which they are located)
shall promptly pass on any
information which they may
come across,’ which relates to the
activities of crime Syndicates."

This is what the Vohra Committee has
submitted nearly 22 months ago—21
months and 25 days ago. What is the
action taken by the Government? They
generally submit a report and it is in the
wisdom of the Government to consider
what the follow-up action should be. I
am not having any illusion that if a
nodal agency, as per the suggestion of
the Vohra Committee, is set up,
everything will be solved or all the
problems related
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to criminalisation of politics will be
solved. There are some nodal agencies
which are simply nodal agencies, in the
sense that they have to nod their heads
to whetever the Government says. Such
nodal agencies can also be there. But I
have my fear. In this Report, first of all,
it is stated that many of the officers
were not forthcoming with information.
I am fully justified when I say that a
nodal agency can be just an agency to
nod to the suggestions of the
Government. This is where we have
brought down the morale of senior
citizens, who are being selected
through a cumbersome process and
posted as officers of the IAS, TIPS or
other cadres.

They don't muster courage and they
are not feeling free to act as per the
rules or as per the direction of their
conscience. That is where we have
landed the entire country. Therefore, at
the very outset, I accuse the
Government of folding back the vital
information related to the Vohra
Committee Report itself. This is not the
full report because in the report itself it
is mentioned that we have asked written
queries. Naturally, to a written
questionnaire only written reply would
be submitted. Madam, we can speak at
length on this subject, but due to
paucity of time nobody can do that.
There are many important issues to be
discussed. But the crucial question
which I would like to put is this. Any
discussion is not going to serve any
purpose until and unless we make the
politicians feel that if they hobnob with
criminals, if they make use of criminals
for various purposes, that would be
exposed and subsequent fall-out would
be there. Until and unless we inject a
fear of public check in politicians who
are calling the last shot, final shot in our
country, this problem cannot be solved.
Madam, we have to make a beginning.
Therefore, we demand that the names,
which are referred to in the Annexures
or the supplementary points given to the
concerned Ministry by the Vohra
Committee, be made public, whether
they belong to the CPI(M) or
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the CPI or the RSP or the DMK or the
AIADMK or the Congress or the BJP
or the Janata Dal of different groups.

SHRI JAGDISH PRASAD
MATHUR: Bureaucrats also.

SHRI M.A. BABY: Whosoever it is.
Let all the names come out. We have to
make a beginning from somewhere.
What can be the beginning?

THE VICE-CHAIRMAN (MISS
SAROJ KHAPARDE): Mr. Baby, may
I interrupt you for a minute? Your
party is left with only three minutes.
You have consumed all the time. I have
already given you 10 minutes. Please
conclude.

SHRI M.A. BABY: Madam, I shall
forfeit my future claims of extended
time. I have to continue here for another
two and a half years. I will never
demand extension of time for any
speech in fu-"ture.

THE VICE-CHAIRMAN (MISS
SAROJ KHAPARDE): Don't do that. It
will be an injustice to the Chair.

SHRI M.A. BABY: Madam, you are
very judicious. That is why I am
expecting this gesture from you
because I have to make certain points.
Therefore, I repeat it. We have to make
a beginning from somewhere. I would
like to relate it to the experience of Italy
without taking much time. When we
speak of mafia, immediately Italy
comes to our mind. In Italy, most of the
political parties were having over and
covert connections with the mafia.
They were discussing it in the Press
media, but nothing could be done. One
magistrate at that point of time,
mustered courage and gave a very bold
judgment.. But, unfortunately, he had to
pay a heavy price. He was assassinated
by the mafia. When he mustered
courage to come out openly against the
mafia, he was assassinated. The
conscience of the country was shaken
by that incident. = Spontaneous
movements developed in the country as
a result of which this connection got
exposed and many senior politicians
were put behind the bars and many
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people had to leave the political ac-
tivities, including the two Prime Minis-
ters. I don't have any illusion that if
something of such a drastic character
happens in our country, immediately
everything would be over, everything
would be pure. The point is we have to
make a beginning from somewhere.
This ,is an opportunity, thanks to the
role played by the media and the
Opposition in demanding the tabling of
the Vohra Committee report. Inspite of
our demand, the Government was not
willing to do it. Many spurious reasons
were given. The Parliamentary Affairs
Minister said that it was a 100-page
document, and so, how he could table it.
I do not know whether there is a 100-
page document or not. I also do not
know whether V.C. Shuklaji is correct
or Chavan Saheb is correct. But, now at
least part of the report is bizarre and I
would say that even this part of the
Report reveals sufficiently. And, this
report says that there is a nexus between
the criminals and the politicians.
Without any solid proof no committee
of burearucrats would muster courage to
say that the politicians are involved.
Therefore, we logically ask this
question, Madam, through you, from the
Government, "Why are you hesitating to
name them?, because the Government is
in possession of the names, because the
Committee has to give some evidence to
state as to how they have come to the
conclusion that politicians are involved.

Narayanasamyji has very rightly
stated that communalisation of politics
is also a crime. He was .referring to the
destruction of the mosque at Ayodhya
and he was saying that it was a crime
committed by a section of our society
who have their political party
organisation and all that. From that I
make this formulation that
communalisation of politics is also a
crime. But, in this context, again, I am
constrained to blame the Congress(I).
The Congress(I), being the largest
political party till very recently, had to
contribute more towards cleansing the
system
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and mustering courage to Take a bold
position on serious issues. For example,
I am squarely referring to the Darbara
Singh Committee Report.
Unfortunately, we cannot demand that
that Report should be tabled because
this was a committee constituted by the
present ruling party, the Congress(I).
That report has not seen the light of
day, because so far as my information
goes, on the issue of communalisation
of our society and the role played by
communal parties, the Darbara Singh
Committee has made some very crucial
and important suggestions, which is
inconvenient to the ruling party
because... (Interruptions)

SHRI V. NARAYANASAMY (Pon-
dicherry): Name the communal party?

SHRI M.A. BABY: No, g$ Jn that
Report,  Darbara  Singhji  evefl
sugjgested that the Congress' should
not have alliance with the Muslim
League. If you accuse the B.J.P. of
Hindu fundamentalism, is Muslim
fundamentalism okay? Therefore, I do
not want to drift from the subject.

But, my point is that when we view
the entire issue from the political
system,

criminalisation of politics is the gravest
challenge that the political system is
faced with today and an equally grave
challenge is the communalisation of
politics, which is a criminal act. On
both these issue, the present ruling
party at the Centre for their own vested
convenience have not come out clean.

Madam, similarly, the Vohra
Committee Report makes a reference to
the parallel economy that is
functioning. There have not been many
references on this, but on page 4, the
last paragraph..'. .(Interruptions)

SHRI SATISH AGARWAL (Rajas-
than): You have said that they are run-
ning a parallel Government.

SHRI M.A. BABY: At one place
there is a reference to parallel Govern-
ment. At another place there is
reference to parallel economy, which
explains the
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fiscal crime, tte tjfiancial clime, etc. I
would make a piling reference to that

saying that with globalisation and
liberalisation, crime has also been
globalised.  About fiscal crimes,

recently 1 have seen one report in the
newspaper, you might have seen as
welt, as per that report, during the last
three-four years there has been a sharp
increase in financial, white-collar
crimes. That is how this survey has
exposed this severe and serious
problem faced by our country. So,
economic crimes I refer to,'without any
feeling of exaggeration. The Bailadila
deal is an economic crime committed
by the present Government. Nothing
les.

Shri

[The Vice-Chairman, Satish

Agrawal, in the Chair]

Now, I want to put a question. When
a criminal investigation is going on
against a particular fiscal crime, if a
very important Minister demands that
the inquiry should be delayed, soft-
pedalled is that a crime? If that is a
crime, an hon. Member of thisdHouse,
when he was the Minister for Ext'etnal
Affairs, carried a written letter to a
foreign country where an investigation
was on into a financial crime, namely
Bofors,...

SHRI SATYA PRAKASH
MALAVIYA (Uttar Pradesh): He had to
resign.

SHRI M.A. BABY: No, that is the
question. That is the lack of
accountability in our country. He
quietly resigned, but nobody knows
from whom he received that letter.

SHRI SATYA PRAKASH
MALAVIYA: And the contents of the
letter.

SHRI M.A. BABY: And what is the
content of that letter? I am very suse
knowing that hon. Member as we do that
hon. Member suo motu might not have
the courage to take this kind of a letter as
a Foreign Minister to a foreign country
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forgery, forging of documents, a crime?
If it is a crime, then there was an
incident where our senior 1FS officers
were used by a former External
Minister to fabricate documents against
a very prominent political leader and
later on that former External Affairs
Minister happened to occupy the
position of the Chief Executive of the
country today. He had to admit before
the Lok Sabha, if my memory is doing
justice to me, that he as the External
Affairs  Minister supervised this
forgery, this crime on the basis of
instructions from above. Being a God-
fearing man, I don't know, what this...

SHRI V. NARAYANASAMY: Mr.
Vice-Chairman, Sir, I would like to
submit that we are discussing the Vohra
Committee Report about the nexus bet-
ween criminals and politicians. The
hon. Member is quoting about an
External Affairs Minister and so many
other things. ...(Interruptions)... Kindly
have patience. Sir, I would like to
submit in this august House, let the
level of discussion be in the highest
order without identifying any single
incident. If it continues, then we will
have to go back to West Bengal, then
we will have ...(Interruptions)...

SHRI DIPANKAR MUKHERJEE
(West Bengal): It is not the question
what you want. ...(Interruptions)...

SHRI V. NARAYANASAMY: Let
us not be too low in this
matter...(Interruptions)...

SHRI NILOTPAL BASU (West
Bengal): You are free to do so.
...(Interruptions) ...

SHRI V. NARAYANASAMY: Let
us have a discussion in the highest
order. Let us discuss it cutting across
party lines. It is my humble submission
to the hon. Members ...(Interruptions)...
I hope the hon. Members from the other
side will "jllow that. ...(Interruptions)...

DR. BIPLAB DASGUPTA (West
Bengal): Mr. Vice-Chairman, Sir, I
want to make one point. The hon.
Member
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has been referring to a very specific
case of forgery committed by a
politician who is now holding the
highest office of the country
...(Interruptions)...

SHRI V. NARAYANASAMY: Who
did it? You prove it. ...(Interruptions)...

DR. BIPLAB DASGUTA: If the
hon. Member says that
...(Interruptions)...

SHRI V. NARAYANASAMY: Why
do you make all these allegations?

DR. BIPLAB DASGUPTA: He can
say whatever he has in mind about
West Bengal. We will accept it.
...(Interruptions)... You put in here on
the floor of the House.
...(Interruptions)... There is nothing to
hide.

THE VICE-CHAIRMAN (SHRI
SATISH AGARWAL): Dr. Dasgupta,
please sit down. ...(Interruptions)... Mr.
Baby, the scope of the discussion is
limited to the nexus between criminals
and politicians and bureaucrats. So,
cases of forgery, white coller crimes
and so many other things'are very much
there. But, you can avoid that. There
are so many other Members who want
to speak and the time is very short. We
should not waste our time.

SHRI M. A. BABY: Sir, my submis-
sion is that I will go by your wise
guidance and conselling. My only
submission is that we should not feel
shy of confronting the actual problem
in its entirety. The value of public life,
which is being referred to in this report,
is going down. I am very happy that my
hon. colleague, Mr. Narayanasamy, is
speaking about the high standard being
maintained in the discussion. I am for
that. TFerefore, if there is any fault
with me or with the Members of my
Party, those who are in public life, who
are supposed to serve the people, their
privacy should be very limited. All
their public activities would be subject
to public scrutiny. We should be
prepared for that. When Mahatmaji was
asked why he had joined politics, he
said, "Due to my concern for the
people.
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This is the only way in which I can do
something for the people." In spite of
our philosophical reservations about
some of the ideas of Mahatmaji, this is
the only reason for which we join
politics. When we make this claim, this
claim should be in tune with our parties
also. If somebody commits some error,
whether he is the Prime Minister or
anybody else, cannot we criticise him
on the basis of the facts? How are you
going to improve? Therefore, if
Narayanasamyji wants to say
something about Shri Namboodiripad
or Jyoti Basu or Harkishan Singh
Surjeet, we are prepared to listen. So,
they should also be prepared to listen
because they are in public field. This is
my only submission. (Time Bell rings).
When the moral standard as a whole...

THE VICE-CHAIRMAN (SHRI
SATISH AGARWAL): Kindly
conclude.

SHRI M.A. BABY: We will criticise
Manmohan Singhji for the policy that
he pursues. But we will not say that
Manmohan Singhji is corrupt. At the
same time, the liberalisation that is
taking place in our society is giving
sccpe for people to uphold certain
values for whatever you do. If you
make money, if you become successful
in the normal sense of the word, if you
become rich, that is the final goal. This
kind of a value system, knowingly or
unknowingly, = whether =~ Manmohan
Singhji wants it or not, is percolating
down to the conscience of the people.
That is why we get reports that while
collar crime is increasing. Sir, my
submission is that we have to make a
beginning. We cannot spare anybody.
Therefore, as a beginning, whether it is
a political crime or whether it is
criminals joining politics or politicians
commiting crimes, we should not feel
shy of confronting the matter. Sir, I
want to make a passing reference to
what has happened in Kerala. A sitting
Member of the Kerala Legislature was
sought to be assassinated. Fortunately,
in spite of two bullets going through his
neck, Mr. Jayarajan, who is a close
friend of mine and is a sitting MLA of
the Kerala Assembly, survived because
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he is a robust man. Both the criminals
were caught. What was their
confession? In their confession, they
said that another sitting ML A of Kerala
Assembly, who happens to be the DCC
Secretary of Kannur District, gave the
pistol and money. He is the man who
actually remained behind the
movement of the trigger.

SHRI V. NARAYANASAMY: You
are not understanding my point.

SHRI M.A. BABY: Nobody needs to
understand. My point is that I do not
say that criminals will not infiltrate into
the political parties.

My party's Government is in West
Bengal for the last 18 years.Anti-social
elements and criminals naturally would
try to infiltrate into my party in West
Bengal because that is the ruling party
for so many years. And there is a very
good possibility of that party and
United Front continuing in power,
continuing in office, I am sorry, not in
power, but only in office. The State
Governments don't have much power.
But the power problem of West Bengal
has been solved. Anyway, due to this
fact there would be efforts by criminals
to infiltrate into my party. There should
be some mechanism in every party.
There are hundreds of people expelled
from my party during the last many
years due to their criminal records. This
model can be emulated by other parties.
Here I am citing the case from Kerala
that in spite of the confession of two
criminals that an MLA was behind
sending them pistols, that MLA
continues to be in the Congress-I, he
continues to be the DCC President.

SHRI V. NARAYANASAMY: That
is why, I said, Wesf Bengal case was
mentioned. That is why I told the hon.
Member to avoid all these references.
How many times Ms. Mamata
Banerjee, the Congress Member of
Parliament was attacked by the CPI(M)
people. It is a hard fact. Kindly don't
quote all those things. You tell the
principle. You tell who the real
criminals are You tell that.
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Let us do it. Let us not bring in Kerala
politics here. The hon. Member cannot
bring in Kerala politics here.

THE VICE-CHAIRMAN (SHRI
SATISH AGARWAL): Mr. Baby, you
must conclude now. Your party's time
was only three minutes and you have
taken 28 minutes.

SHRI M.A. BABY: Sir, I am
concluding now.

THE VICE-CHAIRMAN (SHRI
SATISH AGARWAL): You are not the
only speaker I have got 31 more names
in the list to speak on the subject.

SHRI M.A. BABY: Sir, you re-
member, some Members of the House
were so exeicised over the fact that
sufficient time was not devoted to this.
But we have decided—I do not want to
refer to the BAC discussion—that
whatever be the form of discussion,
there will be sufficient time available
for Members. Sir, now, I want to refer
to one instance where something which
no political party would have even
thought of doing was taken recourse to
by a major political party. Tripura is a
State where the Left Front has been in
power for quite a long time. There is an
anti-national terrorist outfit, namely,
TNYV. Sayeed Saheb knows about it.

THE MINISTER OF STATE IN
MINISTRY OF HOME AFFAIRS
(SHRI P.M. SAYEED): There
are nationalist terrorists also!

SHRI M.A. BABY; No, no, I do not
know. I will reply. When Bhindranwala
was referred to as a very pious leader,
maybe he would have been a nationalist
terrorist.

SHRI SURINDER KUMAR SING-
LA: (Punjab): Sir, if I may interrupt for
a while. All National Front and Janata
Dal leaders were there who encouraged
the entire terrorism in the State of Pun-
jab, and the entire leadership only
recently, and most of the M.P.'s—I do
not want to name the person—got
elected on the slogans of Khalistan.
Khalistan slo-
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gans were raised in that election in
1989 where the leadership of the Jaqata
Dal and the National Front got elected.
I do not really want to bring the debate
to this level. ...(Interruptions)....

SHRI M.A. BABY: No, no, I Would
yield to anybody. With regard to

Punjab ......
THE VICE-CHAIRMAN (SHRI
SATISH AGARWAL): .Mr. Baby,

you should not yielti to everybody, you
have to yield to the Chair because you
have taken 900 per Cent time.

SHRI M.A. BABY: Unless,the
Chairman agrees, I Iwon't yield to
anybody. Regarding Punjab also, Sir,
there are allegations. Against the
present Punjab Government also there
are allegations. I wish those allegations
were not there. I wish that allegation
was not there. Now, Sir, what has
happened in Tripura is that the P.C.C.
President writes to the leader of the
TNV to start terrorist activities so that
the Left Front Government would
become unpopular. I have the dates on
which the letter was written. And
accordingly, TNV starts massive killing
in Tripura. Think of those innocent
children, women or pedpTe, both tribals
and non-tribals, killed by the TNV at
the instigation of a political party whose
only consideration is to recapture power
at any cost. Sir, I am generally not for
making wrld allegations. But I am
standing by this allegation. I am
prepared to prove it. Sir, if a political
party can stop to that level, encouraging
the criminal terrorist gangs and
requesting them to start massive killings
in a State so that under the pretext of
the law and order situation going out of
hand, that State can be declared as a
terrorist-affected area under the
Disturbed Areas (Special Powers) Act,
and then the Army is deployed and the
elections are held and the elections are
also rigged—I do not want to go into
the details—then is this not a political
crime? When innocent people are being
killed and the terrorist organisation is
being asked to engage in criminal ac-
tivities of massive killings, when a
politi-
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cal party is organising this kind of
activity, in spite of that party being the
ruling party at the Centre today, I do
not know how that party can be
described. (Time-bell) Sir, I am
concluding.

What is required is this. Let us not try
to speak platitudes that this is affecting
every political party, that we should col-
lectively try to avoid such things and all
that. We have to squarely face the truth.
To begin with, thanks to the Vohra
Committee Report, thanks to the fact
that the Vohra Committee Report has
exposed something which is already
known to the people, viz. the nexus
between the political leaders and crimi-
nals, we are discussing the subject today
with the the utmost seriousness. If
posterity should not blame us, then,
being political party members, being
Members of this august House, we
should show the courage to demand that
if this Government has the names of the
politicians belonging to any political
party, as found out by the Vohra
Committee, as a beginning, let those
names be placed before the public view
so that politicians in future will fell that
if they hobnob with criminals, there will
be'some occasion when they would be
exposed. Now, related to this, there has
to be electoral reforms. It is a very
important aspect, but I am not going

into it. When we deal with
criminalisation  of  politics, when
criminals are wused for electoral

purposes, to ensure electoral victory,
there has to be electoral reforms,
including the form of election. We
propose that the system of election
should not be on the basis of the present
form. It should be changed into the form
of proporational representation, either
by list system or various other methods
which are there. Then, there should be a
public scrutiny of the funds of the
political parties. To begin with, political
leaders, Members of Parliament and
Assemblies should declare their wealth.
On an annual basis, it should be
submitted to some authority, and it
should be subjected to scrutiny and all
that. So far as bureaucracy is con-
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icerned, Sir, there should be very clear-
cut rules with regard to promotions,

postings and transfers. Now the
bureaucrats are not mustering the
courage. If a Minister tells some

bureaucrat to do something illegal, he
does not have the courage to say no'
because he knows that he can be packed
away to a most unceremonial post or to
an unceremonial area. If we have clear-
cut provisions for promotions, postings
and appointments and things like that,
officers will not behave like that. So, to
begin with, the political leadership has
to show that we mean business and our
life is transparent, our public life is
transparent. Only then the corrective
process will start. Therefore, I repeat
that the names should come out, and the
full form of the Vohra Committee
Report should come out. If there is
something very sensitive, if some
portion cannot be divulged from the
angle of the security of the country, 'we
understand that. We would not demand
that and we are responsible people. But,
other than such sensitive aspects from
the security angle, the rest of the Report
should be made available to us. This is
my demand. Thank you very much, Sir,
for your indulgence.

THE VICE-CHAIRMAN (SHRI
SATISH AGARWAL): Mr. Kishore
Chandra Deo. Please bear in mind the
constraint of time. I am not restricting
you.

SHRI V. KISHORE CHANDRA S.
DEO (Andhra Pradesh): Sir, I would
try to be short, as far as possible.

THE VICE-CHAIRMAN (SHRI
SATISH AGARWAL): You can make
your valid points within a short time.
Precision is a very rare quality which
you, fortunately, possess.

SHRI V. KISHORE CHANDRA S.
DEO: I totally agree with you, Sir. I
shall try my best.

Thank you, Mr. Vice-Chairman, Sir,
for giving me this opportunity. Sir, we
are discussing, today, a very sensitive
issue, in an election year. Well; all of
us sitting in this House, from all sides,
are
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political animals, political beings and,
therefore, it is but natural for some of
us to politicise this discussion, to some
extent, because of the circumstances
and the situation in which we are
placed. I do not want to blame anybody
for this.

, But, before I begin, I would like to
make it very, very clear to the
Members sitting on all sides of the
House that I have not risen to trade
charges. Neither have I risen to blame
any political party for what has taken
place in the last several years.
Therefore, if I say something to explain
my point, in a particular context, I
would only implore the Members on
the other side to bear with me because
it is not with any malice or with any
anger or with any rancour that I am
going to speak on this issue.

Mr. Vice-Chairman, Sir, about a
week ago, when this debate began, all
of us witnessed, the range and fury of
one Member from the other side, of this
House because of certain remarks
which were made in the Vohra
Committee report. Now, Sir, after all,
the Vohra Committee report has only
confirmed certain apprehensions that
have remained in the mind of the entire
nation, not now, but for quite some
time. To be very frank, I was not upset
or surprised over what the Vohra
Committee has mentioned, excepting
the fact that this provided a stamp of
authority to the apprehensions that
many of us had.

Therefore, there is nothing in the re-
port for us to really get worked up, to
that extent. There was only one thing in
the report which surprised me, one
thing which_ I think, should concern all
of us. One page 4, para 6.2(H), the
report says: 'Even members of the
judicial system have not escaped the
embrace of the mafia'. This is a very
sad observation which has been made.
This is an observation about which all
of us, I think, should be concerned.

Talking about the nexus, it has been
said that, basically, it is politician-
criminal nexus. I would like to amend
this a
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"little bit. It is a political-bureaucratic-
media nexus. And now the report talks
about the judiciary also. It has not
sprared even the judiciary. Therefore, it
is an all-pervasive nexus. It is more like
a carcinogenic virus, eating into the
very vitals of the, fabric on which our
nation stands.

Many of the Members from the other
side were very, very vehement in ques-
tioning the Government as to what had
happened what the Government had
done, during the last twenty-two
months since the report was submitted.
The report may or may not have been
laid on the Table of the House. I also
would like to know from the hon.
Home Minister as to what been done
with suspect to the contents of the
report, for the last twenty-two months.
But that is not the basic question which
concerns me. Has this developed only
during the last twenty-two months? I
would like to ask Members from all
sides of the House. I would like them to
think aboTit this. Have we asked
ourselves this question as to what we,
and even politicajyparties, have done,

not during the la$t'i twenty-two
months, but during the last twenty-two
years to  save the  situation

frdrti?becoming worse.

My hon. friend, my hon. colleague,
Mr. Baby said that communalisation of
politics is a crime. I did not want to go
into this aspect, but I have to, because
he squarely blamed the Congress(I) and
he also mentioned that he had Ayodhya
in his mind. Sir, I would only like to
remind my hon. friend that if that was
his view and the view of his party. The
view that communalization of politics
also amounts to a crime. In 1977,
wasn't his party a party to getting that
party which he has in mind into
Parliament in large numbers?

SHRI M.A. BABY: There cannot be
a greater crime- than the Emergency.

SHRI V. KISHORE CHANDRA S.
DEO: That is all right. But what hap-
pened in 1989. There was no

Emergency. Was his party not a party
to getting that
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party into Parliament in large numbers?
Well, when elections come you go to
the people, then you have some kind of
alliance—holy or unholy, I do not want
to content on that—but you get them
into Parliament in large numbers, give
them political credence and credibility,
and ultimately they blame the Congress
(D. I don't want to get into this kind of
an argument or join issue on this.

And the hon. Member said that after
priviatization and globalization has
come, crimes have increased. May be,
but does he mean to say that before hon.
Shri Manmohan Singh became the
Finance Minister, there was no nexus
between criminals and politicians in the
country or that politicians and
bureaucrats and media persons were all
pure before that? Let us not deceive
ourselves. And though this is an
election year and the political angle is
there in everybody's mind, I think this is
too serious an issue for us to get
diverted into these areas, such an
approach is not going to help us in any
manner.

Mr. Vice-Chairman, as my friends on
the other side have pointed out. It is
very, very unfortunate that this House
has had to discuss this over the slain
body of a young lady, but is this the first
incident or is it going to be the last? If
this had not happened in the nerve centre
of the capital, almost at a stone's throw
from Parliament, would the House—I
mean all of us—have discussed this?
The Opposition demanded it, yes, but
has the Opposition demanded a
discussion on the Vohra Committee
report when so many other incidents had
taken place in many other areas? You
yourself have given instances. I am not
going to. speak about who was affected
and who was the accused, CPI(M) or
Congress(I). That is ' not the question. |
have not risen ti defend anybody. This is
not an issue in which you can defend a
person even if he belongs to your own
party. That is not my criterion,
contention or idea at all. But wasn't a
Congress MLA also murdered the other
day by her husband who
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is also a politician? Weren't there
several other cases of forgery also
which  were reported in the
newspapers? It all depends on attitude.
Of course, when something happens in
the capital, the focus is of a different
nature entirely. Today we are
discussing tfiis, but this doesn't mean
that such incidents had not taken place.
As I told you, it is not 22 months but 22
years which have brought us to this
impasse or state that we are in today.

Mr. Vice-Chairman, the Vohra Com-
mittee has detailed the reasons why this
criminalization has taken place. I do
not want to take the time of the House
by repeating all that has been
mentioned. They have mentioned about
the narcotics syndicates and mafia,
about the land grabbers and the land
mafia who are involved in this and
several other criminal categories which
form a part of this cartel or nexus in our
country. But the point is, as I had
earlier mentioned, there is a nexus now
not"'pnly between politicians and
criminals/but also with the bureaucrats,
media “persons and other categories
who are a part of this spectrum. I think
we, as politicians, should take the
prime responsibility. I think one of the
main reasons for this has been the urge
of somevor many of us to find an easy
way out power. This has evolved over
a period of time where many of us,
politicians/ have made use of such
criminal gangs for capturing booths or
for rigging votes or whatever it is, to
get elected Parliament, to get elected to
Assemblies. And once that started, the
day was not far away when those who
got you or me or some of us elected,
wanted themselves to be a part of this
power structure and that is what we
have today before us.

If we have to get rid of this, first of
all a method a way has to be found by
which you should not be able to get
elected with the help of Mafia gangs or
criminals to a legislative body
including Parliament.

In this connection my hon. friend Mr.
Baby mentioned about electoral
reforms. I appreciate that. Certainly
this is a very very important aspects.
You should
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decide where you begin with whether
the chicken has to come first or the egg
has to come first from where you start
and where you go. Otherwise it
becomes very difficult. 1 think,
electoral reform is a very very
important factor connected with this.

But, then what kind of reforms do we
want? In my opinion, it is not a
question of just amending a few
sections of the Representation of the
People Act or of putting in a few new
clauses h*re and there. You have to
find a method a way the means by
which the booth-capturing and rigging
would stop. Whether this can happen or
not is a question which can be
discussed, maybe on some other
occasion when we discuss electoral
reforms, but in short a short and crisp
manner. [ would like to convey this to
the House. Various committees on
electoral reforms have gone into
various aspects of how this can be
controlled. One way which appealed to
me could the a good beginning. Of
course, it would cost money. WeM if
we have to preserve democracy a
certain amount of cost will have to be
borne for that.

Mr. Vice-Chairman we should have
electronic machines. Though we have
manufactured the machines, we have
not used them. We should have a multi-
purpose photo identity-card, not the
type of card which is being issued now,
but a type of card which will have all
your particulars, with a hologram code
at the back, which cannot be
duplicated. Along with that, we should
have a scanner or a reader which can
read the printed holographed code on
this card which would automatically
switch on the electronic voting
machine. Then, it will become very
difficult for anybody to win an election
by rigging votes. If any Member is
interested in it. I can elaborate it during
a separate discussion in this House or
privately. If this change is made, to rig
votes, you will have to get a number of
genuine identity cards, manage it with
the presiding officers and the agents of
other political parties. The
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question of capturing a booth does not
arise in this case because you can
capture a booth but you cannot win an
election by doing that. One has to think
about these concrete and permanent
measures.

Secondly, Mr. Vice-Chairman, after
all, if you go through this entire gamut
of criminalisation that has taken place. I
would like to sumbit very humbly that,
today, one of the entry points to most of
the political parties, is the youth wing.
So, I appeal to all the political parties,
including my own party that one should
be very careful in scrutinising the entry
of youngsters into the youth wing. This
is a socip-economic problem. It has to
be dealt with in a multifaceted way.
Because of the population growth,
unemployment and economic
disparities stare us in the face today. So,
I personally feel that the youth wings of
parties are becoming more and more
active and volatile also. Today, they
become more and more vulnerable to
the entry of anti-social or undesirable
people into our political system.

Then, I come to bureaucracy.
Whether it is the bureaucracy, the
political wing or the judiciary, one has
to get to the root cause as to why it has
happened. It is not only because of fear
of getting transferred or because of
expectation of getting a plum posting
that they oblige you. After all, Mr.
Vice-Chairman, Sir]J"bne has also to
look at the practical aspects of these
things. I think, the remuneration, the
pay-scales and the facilities of all these
categories will have to be revised.

3.00 P.M.

Mr. Vice-Chairman, Sir, in the House
of Commons, while discussing the
judiciary, Sir Winston Churchil had
once remarked, "If you have cheap
judges, justice will become expensive
for you; and if you have expensive
judges, justice will become cheaper for
the people to get." I think this applies to
all other categories, whether they are
bureaucrats or various other people
under these categories. I think this is
the aspect which has to be looked
into in a serious
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manner. For example, when it comes to
politicians—MLAs and MPs—and
each time your salaries and allowances
are raised, there are front-page articles
written on the newspapers and then we
get flustered and we say, when there
are so many millions people, below the
poverty line, why should increase our
salaries and allowances. That is all right
if we think of it in that way, but, Mr.
Vice-Chairman, Sir, for functioning
properly at a particular place, with
certain responsibility, one has to be
looked after well by the country. In a
democracy, Parliament is the highest
institution. If you cannot maintain and
pay 800 MPs well, then you are not fit
enough to have the Parliamentary
system at all. So, these are the aspects,
which are to be looked into
dispassionately.

We have also heard about how the
media has been behaving. There have
been reports about the media persons
having been distributed largesse, the
media persons acting as liaison men,
blackmailing people. There is yellow
journalism being practised even at the

local and district levels. Sometimes
some of us fight shy of raisinglfiis,
because we don't know what the same
media would write about us. But these
are facts which have to be faced
squarely, since I think we all are parts
of the game. We may be the accused
No. 1, but you cannot also let the
accused No. 2 and No. 3 go scot-free.

When the debate on it had started the
other day, Mr. M.A. Baby had said that
there should be an ethics committees. I
have nothing against the ethics
committee. But, Sir, have not we really
transgressed the barrier of ethics and
morality? Otherwise he would not have
been here from his State. You have an
ethics committee.

Some Members want that the
accounts of all Members be updated
annually. I am totally for it. I have no
quarrel on it at all. But, then, is there
not something called benami
accounts and benami
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properties? How many of those who
have ill-gotten money really keep it in
their names or in the names of the
members of their family? So, 1 have
nothing against the suggestion of
declaring your assets or having an
ethics committee, but these alone are
not, going to solve the problem. It is
mucli more deeper than what we think.
It is not as simple as that. So, this has
to be viewed in its totality.

Several Members have specifically
demanded the names with respect to
ceretain documents that have been
mentioned in the Vohra Committee
Report. But, Sir, is Vohra Committee
everything? What about the period
before the Vohra Committee? This
concerns, as you rightly put it, about
the last 22 months. But what about the
period before that? There may be
sensitive documents in that. For several
reasons the Government cannot place
them on the Table of the House and
there are several other complications.
But we must not forget the fact that the
law and order is a State subject. So, a
lot of this information will naturally be
available with the State Governments.
Anyway, I am not against that either. I
would only appeal to the Home
Minsiter to go through all that
information because, after all, it is one
some basis that this Report has been
written. So, let the Home Ministry or
some of the officials with a proper
track record go into these details. After
getting individual and proper evidence
from the States and from whatever
records they have, not of the last 22
months, but of the last 20 years,
because I think it is at least two decades
since the this trend had started to bring
us where we are today, let the
Government make the names public,
not only of the politicians, but also of
the bureaucrats, media persons and
those in other categories who are
involved in it. I have nothing against it.
In fact, I would welcome such an
action.

I hope the Home Minister will reply,
and will react to the demand that has
been made by several Members and the
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suggestion of mine that the names
pertaining not only to the specific
period, but a much longer period, after
authenticating and  after  being
convinced of the names and the number
of people who were involved, should
be placed before the public. Let this
country know about it.

SHRI M.A. BABY: Are you
demanding the names of politicians
having nexus and whatever information
these agencies have not only during
this period but prior to this period also
should be brought forward?

SHRI V. KISHORE CHANDRA S.
DEO: Yes.

SHRI M.A. BABY: We support you.

SHRI V. KISHORE CHANDRA S.
DEO: They have been getting
information from the States. Let the
Government have a sepcial cell or a
special committee to go through the
details and be convinced. Once you
give the names without enough proof,
then, you are damning that person for
ever. Once the Govenrment is
convinced and satisfied that certain
cases are there and some people are
involved, let the details and their names
be placed on the Table of the House or
let their names be announced.

Mr. Vice-Chairman, let me finally
mention that this is an issue in which
everybody will have to cooperate and
everybody will have to discuss and
come to a certain decision very, very,
dispassionately. I do not think that any
political party is above this thing. This
is a problem that confronts the nation.
Any amount of mudslinging or
allegation against one another or
politicisation of this issue is not going
to help anyone. Mr. Vice-Chairman,
this has really tarnished the image of
our country and our polity. Unless
certain concrete steps are taken, I do
not think that we can get away from
this. Just giving good speeches or using
flowery language and words nor can all
the scents and perfumes of Arabia wash
the spots of blood which have
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stained the body of our polity. We will
have to be forthright and tell the nation
what we mean.

Mr. Vice-Chairman, finally, before I
end, I would only like to mention one
thing that after this most gruesome, the
most foul, the most detestable murder
of Naina Sahni-as a result of which we
are discussing this issue today—
unfortunately, there was a kind of
posthumous character assassination of
the slain lady. It do not know for what
purpose. But it is really unfortunate. I
only hope that a day will come when
this most foul, most gruesome, murder
will be remembered by the country as a
sacrifice towards trie dismantlement of
these syndicates and criminal nexus
within the country. Thank you.

THE VI£E-CHAIRMAN (SHRI
SATISH AGARWAL): Thank you
very much, Mr. Khsore Chandra Deo.
Now, Mr. Inder Kumar Gujarat.

SHRI INDER KUMAR GUJRAL
(Bihar): Mr. Vice-Chairman, I am
grateful to you for having given me this
opportunity to express my
disappointment and my disappointment
is not with the Vohra Committee nor is
my disappointment with the statement
of the Minister of State for Home
Affairs s who has made this statement
before the House the other day giving
details about the things that were going
on. My disappointment is with the way
that we have dealt with it. For days it
has lingered on. Leisurely we have gone
into it. Even today when we talk about
it, we are not talking about it to
manifest any determination on our part
to do something. I do not want to blame
only the Government. Of course, the
Government has been blamed for the
lackadaisical way they are dealing with
it. The Home Minister is not borthered.
The Minister of State for Home Affairs
sometimes comes and sometimes
doesn't come. The whole thing is going
on like this. But I must say that the
Vohra Committee need not be looked
at in
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terms of whether names were given or
not. That is not so important to me. It is
also not important to me whether they
have blamed one person or the other or
not. The Vohra Committee report, to my
mind, rings the bell. And, I think, one
has to listen to this alarm bell. Unless
we listen to it, we will not be able to
sort out the difficulties that we are
confronted with. What does the Vohra
Committee say? I am not quoting
chapter and verse. That has been done
in a variable fashion. It says that there is
a parallel Government running. Who are
running the parallel Government? It is
hinted, but not identified. It says that the
nexus is now coming up increasingly
between politics and crime, etc., etc. It
also says that sometimes, seven tonnes
of RDX material could land in Bombay.
Only part of it was used to blow up the
Exchange. One day, we will also see
that nunclear material have also come
here and then we will not know how to
deal with it. It also says that there is an
increasing traffic .of drugs going
through India. Well, it also says that the
judiciary has been paralysed. And that,
perhaps, was the reason why the TADA
was brought in. All through the Punjab
crisis-*and now in Kashmir—you found
the situation that through the judicial
process not even one person was
conviced. I do not know if you are
feeling concerned about it or not.

It also says that it has a security
dimension. I am only talking about
Pakistan as it has been confronted with
a CIA report. The CIA report has given
in detail the type of drug-trafficking
that is going on via India and also the
types of money and guns that are
coming with it. This is the detailed
report. I will not take your time in
talking about that. After the report was
issued, they identified three Mafia
kings in Pakistan—Igbal Baig, susheel
Bhat and one more. All the three of
them were sent to America on
American request. They have made a
statement there. This is what the CIA
report says. They have said, "All our
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transport was going on via India". I am
quoting. "We deal in drugs, guns and
money, etc. and we have sent them
through our friends in India". Did the
Home Ministry ask somebody? Who ate
those friend? How is the money going?
Have those friends been identified? Has
an inquiry been made about those
friends? It does not end here. The study
also says it is very interesting. It is our
own study now, not the CIA study. We
recently undertook a study. That says
that interestingly, along the Punjab
border, for a width of 25 miles,
suddenly, the Government of Punjab
found that almost no income was
coming from excise. Punjab is fomous
for several things. One of the things it is
famous for is that k enjoys booze.
Suddenly you found that there was no
excise income. What do they find? The
inquiry finds that Rs. 300 crores which
was originally coming as excise firm
that regions suddenly dries up. Not that
people suddenly became Gandhian or
they stopped drinking. But the booze is
now coming from across the border.
Then, Mr. Igbal Baig, in America, says,
"Now that Punjab has been sealed, we
are doing business Via Gujarat and via
South". Has anybody gone into this?
Has there been an inquiry as to whether
the operation is shifted? What steps are
we taking to stop this? The CIA has not
revealed any Indian names. But, If they
have the Pakistani names, I am certain
that they have the Indian names also.
Has the RAW or any intelligence
agency, whatever we call them, got in
touch with them? Have we got in touch
with them to check up who those
"friends" are who are conduits for all
these things? This morning, somebody,
outside the House, was saying, "Malwa
used to be very quiet. Now, every hosue
has a gun". Gun traffic is coming in.
Guns and drugs go together. This
question was put even to Mr. K.P.S.
Gill, who is famous for several things.
He said, "Well, you know, this is not
part of my charge". Then, whose charge
is it? I wish the senior Minister* were'
sitting there and I could
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have asked them. I have great regard
for Mr. Sayeed.

I do not know if he looks after RAW.
I do not think he has access to it. The
tragedy is that it is a different thing. All
the intelligence agencies are now not a
part of the Home Ministry.They are
udner the direct charge of the Prime
Minister. Be it RAW, be it intelligence
or be it anything, they report to the
Prime Minister. Well, all rights. Is there
any system to check up also that there is
no pollution in the itnelligence
agencies? Some time back, we have
found in America that a difficulty has
arisen about the CIA. The Parliamentary
control was extended and a Committee
was set up. Here in this House, at one
time, I raised the point and had said:"
For Gods sake, if you do not want to set
up a Parliamentary Committee, set up a
Ministerial Committee at least. Let the
Minister at least know what is
happening, what type of job they are
performing and what type of job they
are not performing." But nothing has
been done. I was not here this morning
to talk about what should be one and
what should not be done and what
should have been done. I do not want to
make it a party issue. I do not want to
point out a beam in the eye of others
without finding a mole in my own eye.
Mr. Vohra has thrown a challenge to all
of us. Do we look at it as a challenge?
Do we believe that it is something worth
responding to? The bell, I think is
tolling, and if we do not respond to it,
we will be in a very difficult situation.
Let us begin with Parliament itself.
Apart from the general thing to which
my friend had objected that we should
not paint it black, the fact also remains
that within our system, there is not
check. Only in the recent past, we read a
news that in the official apartment of a
Member of Parliament, a woman was
murdered. We kept quiet. We did not do
anything. I am not bothered' about the
party. The issue basically is: "Is this not
an escape route that we have found that
whenever a matter is sub-judke, we
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keep quiet? A criminal can continue to
be a criminal till he is convicted and by
that time his term is over. A woman can
be murdered in his fait, but no action is
taken. A Member of Parliament forges
a passport and replaces a diplomatic
passport but no action is taken because
Parliament thinks it is not its
responsibility. To keep our house clean,
we believe, is not our responsibility. Is
it not a fact that all these things happen
and we are confronted with the reality?
A few days ago, I was seeing a TV
programme made by one of the TV
programme makers, confronting some
of the sitting Members of Parliament
before the camera, with their own
criminal records. Did we react to it?
Did the Ministry react to it? Did the
Chairman of the Rajya Sabha react to
it? Did the Speaker of the Lok Sabha
react to it? Did any Privilege
Committee react to it? We are totally
immune to these things and we are
letting this happen increasingly.
Therefore, 1 feel concerned not only
because I am a sitting Member of the
House but also because if the esteem
for the Parliament goes down in the
eyes of the people, then God help us
and it is happening and unless we really
attend to this in our own way, we
cannot solve the problem.

Sir, I have taken the courage of writing
to the Chairman and the Speaker,
requesting them to set up at least some
sort of an Ethics Committee. My friend,
Mr. M. A. Baby, has asked for filing a
statement of the assets and liabilities.
Fine. Let every Member of Parliament
file a statement of all the prosecution
.cases — civil or criminal—filed against
him in all his life. Let the Committee
look into this. That should be made a
rule and the Ethics Committee should
also have an agency like Lokpal at its
disposal so that the investigation can be
done. Once you begin with the
Parliament, then it will be easier for you
to ask the State Assemblies also to do it.
If you do not stop this, then, I am sure,
the situation is going to be very difficult
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and, this 'escape route', again I repeal",
that everything is sub judice will be
there. Sir, in this very Parliament, there
was a time when the Mudgal incident
took place. What was the Mudgal
incident by comparison? Mudgal was a
sitting Member of the Lok Sabha and
was a practising lawyer in Ludhiana. He
had taken fees from his client and asked
a question... Great Jawaharlal Nehru,
the leader of the same party, moved .a
motion for his expulsion from
Parliament. Do we have that courage
today? We have criminals, as I said, in
whose flats these heinous crimes take
place. Do we have courage to expel
them even from the party, leave alone
the Parliament? Do we expose them?
We only leave it to media and then say
that the matter is sub-judice; if we really
do something, then something else will
happen. These are the issues that are
confronting you! A situation has come
when that nexus is going to get you
from the throat and a day might come—
and it has happened in various countries
of the world and I will not name them—
when the power and authority would be
held by the mafia. My friend has talked
about Italy. What happened in Italy after
all? What happend there? Year after
year the Prime Minister's seat was
occupied by the mafia nominees. I can
give you a detailed list of the Latin
American  countries where  the
Presidents and the Prime Ministers are
the mafia nominees. Do we want that
stage to come over here or are we
waiting for that day to arrive or shall we
raise our voice before that? Well, we
have to devise some strategy, some sort
of a consensus, to work it out. My
complaint against the Prime Minister
and the Home Minister is not that they
are not giving us names. My complaint
against them is that they have not ever
moved after that. They have set up a
nodal Committee. Can the nodal
Committee solve the problem? The
nodal Committee, after one year, will
again give us a report. By then, we may
or may not be in this House.
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SHRI VIREN J.  SHAH
(Maharashtra): After the matter came
before the House, they set up the nodal
Committee.

SHRI INDER KUMAR GUJRAL:
That is what I am saying. How does it
help? Therefore, I suggest that we
should
do something straightway. The flood is
already above the danger-point. I have
been associated with Parliament for the
best part of my life. I have said in the
beginning, I have never been more
concerned, more disappointed and more
worried than today. And I am more
worried because we lack the internal
cleansing process. In any institution
which lacks the internal cleansing
process, be it individual or collective.
We are always at each other's throat. I
blame Manmohan Singh, Manmohan
Singh blames me. I mean, this is not the
way.That is why the first step we must
take, as I said, is to set up an Ethics
Committee without delay, and while
nominating members to the Ethics
Committee, please take care that things
could never go wrong again. Do we
appreciate also that the CIA Report
regarding Pakistan has some
implications for us also? People are
kidnapped in Kashmir. Punjab we
passed through. Even now, the North-
East is coming to a difficult situation.
We do not see any difficulty in this. One
incident alone in Bombay, we see it as
an isolated incident. We never look at it
as a chain of incidents which can occur
again and again. Therefore, I feel that
unless we are in a position to sit up as a
nation, as a Parliament first, and the
Government as the foremost, things
cannot be corrected. My friend referred
to Italy.Italy has gone through a very
painful process. I am not going into the
details of that. It is now passing through
thecleansing process. That is what is
strengthening it. What do we learn from
this? This cleansing is an important
factor and an important urge that we
must face.Therefore, I do not want to
take more time but I only want to say
thatthe
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Vohra Committee has served the
purpose, that is expected of it. It has
rung the bell. Don't ask them to do
more and don't expect from them more
than what they have done, and if we do
not want to listen to an alarm bell, God
help us. Thanks a lot.

THE VICE-CHAIRMAN (SHRI
SATISH AGARWAL): Thank you very
much, Mr. Gujral. Shrimati Jayanthi
Natarajan — not present; Shri Surinder
Kumar Singla — not present. Shri
Triloki Nath Chaturvedi. Mr.
Chaturvedi has made a request to me
that he has to. attend a meeting; so he
should be called first. After that, Dr.
Dutta will speak.

SHRI TRILOKI NATH
CHATURVEDI (Uttar Pradesh): Mr.
Vice-Chairman, Sir, this is an important
subject - - the nexus between criminals
and politicians—which has been
exercising the minds and touching the
sentiments and the feelings of the
people all along, if we look into any
magazines or anything else of the last
few months, we will find that this is the
subject which every where is being
discussed. I would like to mention that
certainly it is a matter of satisfaction
that this nexus has been exposed and
there is a slight glimpse of it in this
very Report. I don't think that this is a
report as such, but some thing of an
exploratory exercise, an essay, on this
entire question. There are one or two
things which are important about this
Report. One is that in the body of the
Report it is mentioned—it has been
there for long and the Report makes it
clear in black and white—that the
people are known to the Government
for long and the Government has also
the information about this kind of nexus
for fairly long. While saying this, it also
admits that since 1986 there was a
report with the Government of
Maharashtra and with the Central
Government also about the nexus
between the criminals and a particular
group of politicians in that state.

Sir, the second important thing, which
you may remember, is that the Report
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says that the people concerned are afraicf
of giving even their suggestions in
writing and opening up about this. This is
a very dangerous trend. This is a very
dangerous trend that the officials and
institutions themselves, who are
supposed to contain this, menace who are
required to bring to the notice of the
Government the problem, solutions and
remedies, should feel hesitant, inhibited,
to express their opinions freely and
frankly. This is a very important
admission. Another important thing about
the Report, which I would like to
mention, is that it refers at different
times, rather at different places, to the
politicians, the criminals and also the
administration, the people in the
administration, the bureaucracy and in its
wider sense whoever may be the people,
as a whole. Then it goes on to
recommend that we should have a nodal
agency and so on and so forth. When we
look at this Report and its timing or the
circumstances ~ which  forced  this
particular Report, our entire mind is
rather occupied with the fact that there
was a particular case, which is now
known as "the tandoor murder or
whatever that be. This now frankly gives
bad name to the politician as such or to
the dubious kind of politician a new
name—tandoor politician. I just saw an
article by a ' writer, who is a very well-
known, and important writer, who does
not write things lightly in a magazine. |
would just read4 out one or two sentences
from this particular issue. It is not
necessary to refer to it. This particular
article in sunday says—this is by Mr. Vir
Sanghvi—

"The common perception
of politicians is that they are
corrupt.But when the people use
the term they refer to Ministers

who take bribe and return
favours. The Sushil Sharma
case demonstrates'that even

lower level politicians,who have
never been elected to anything in
their lives, still make fortunes."
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That is why the entire spectrum of
politicians has come under disrepute and
that is why they detest the very word.

Before 1 go to the other points, I
would like to draw the attention of the
House to one or two things which
would show how the nexus gtow.
Actually it does not grow. One do&t
not know what the reality is. I am
reading this because there is a question
about this point also in this article. I
don't want to go into the details. But
there is a lot of it in the article which
says about Sushil Sharma's style, the
way he lived, so on and so forth. Yet,
he had never done a day's honest work
in his life. He had three sources of
income, all related to politics. The first
was the Bagia Restaurant, which the
ITDC gave on lease to Sushil and his
partners because of political
considerations. Sushil had no expertise
in food and beverages and he had no
money to invest. But, he earned 16 to
50% of the profit because he had
helped to swing the deal. This was the
first source.

His second source of income was the
liaison work. He procured a contract to
supply milk, an area in which he had no
experience, sub-contracted it, and kept a
hefty cut with him. He had to do no work
for the money. It was his reward for
having influenced the Ministry of
Agriculture. There was a question also
earlier about the supply of sub-standard
milk etc. by Shri Som Pal. The next is
the other liaison work, which included
asking people to pay for introduction to
politicians. Apparently, he asked Shri D.
K. Rao, the IAS officer, to whose room
he went after the murder, to pay Rs. 5
lakhs in return for getting him a good
confidential Report. This is the kind of ,
liaison that he did. We have also read in .
the newspapers that the Prime Minister,
had asked a particular Minister why.4ne
file of Rao had been pending -In his
Ministry for more than a year.

The third and the most lucrative
source of income was real estate. Sushil
would acquire properties where the title
was in
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dispute. He would do this with the help
of toughts, etc. In this manner, Sushil
Sharma used politics to make his
fortune. Who says crime doesn't pay? It
always does, provided you call it
politics. And we are supposed to be in
politics. This is the most unfortunate
thing. Frankly, what is politics? Politics
is supposed to be an instrument to
translate people's aspirations into public
policies and a  mandate for
governments. But this is the kind of
politics that has been going on for the
last thirty or forty years. There are a
number of such referrences. If I may
remind the House, with due humility,
Rajaji, as early as 1921, in his Jail
Dairy, expressed his apprehensions in
this regard. Even Mahatma Gandhi in
1946 and 1947 — when Mr. Kelappan
from Kerala wrote to him — referred to
in his speeches the kind of things that
were going on. Not only that, I may
remind you that even the late Mr.
Sanjivayya the then Congress president,
referred, to rags-to-riches stories at the
Indore Session of the Congress. So, this
is the criminality which breeds within
the Government itself. And, criminality
from outside feeds on it and feeds it.
This morning itself, there was a
question about allotments, whether it is
allotment of a petrol pump or allotment
of houses. It is within the Government
itself that criminality begins. Then the
nexus gets established. Sir, there are a
number of reasons as to why this kind
of a thing is happening. I would very
briefly mention these. The first is the
decline in our moral values and moral
standards, which 1is the crisis of
character. Mr. Baby has very rightly
mentioned about that case. That shows
what has happened during the last three
or four years from the highest to the
lowest down below. That one particular
case will expose the criminal nature of
our politics, where the aim is only to
capture power at all costs.Where there
is a confession of the highest : in the
land under the influence of
somebody above him. He had to do this
kind of a thing which is nothing but
fabrication of records, which is forgery,

[23 AUGUST 1995]

Discussion 278

, which also establishes a link,
which I, misuses or abuses the authority
of the officers. So, this is the crisis of
character. Our  President, Dr.
Radhakrishnan, had warned the country
and this had created I a lot of problems at
that particular stage. Sir, this crisis of
character is there, I think, for two
particular reasons. One is the dichotomy

between practice and preaching. The
second thing is that any restraining
factor which was moral education in

this country is not there. I am glad that
Mr. Madhavrao Scindia is present here.
You talk of moral education and
then this bugbear of secularism will
be raised. The second point which I
would like to mention is the .regulatory
regime of planning and the public sector,
and it is not the public sector which is to
be blamed, but the way it was used as the

milch cow. And now, you are
unwinding the planning,
disinvestment. We have seen reports

regarding disinvestment. There again an
effort is being made to make money, sir,
whether it is blue collar crime or white
collar crime, our attention is only where
the blood flows. The only question is how
we are just trying to promote this
criminal tendency in this country. Sir,
thirdly, I would like to mention about the
rule of law which is being diluted and
distorted. Some people are above the
law. One can go on giving umpteen
examples of such cases. Not only this,
Sir. Only because of this, we find the
highest in the land consdrting with the
criminals and I don't want to give
examples again. It is not only the mafia
of today, but also the mafia of
yesteryears and whether it is the coal
mafia or the land mafia, or the smugglers
etc. Nothing seems to invite any social
disprobation. This is the way in which the
rule of law is being distorted, you take
any case. You take any particular matter
from L. N. Mishra's case: Of course, we
know the famous case in his own time,
but even in his murder case, nothing is
being taken to its logical conclusion. We
know about a number of cases which are
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registered with the police. We even
know about the HDW, that a case has
been registered in which names of a
number of senior officers were
mentioned for purchase of submarines.
But what has *happened?

We always hear about the Swamis,
Chandraswamy and many others. I have
never seen him. I don't know much
about him. All we know is the kind of
attraction that he exercises over the
people. But, then we find in the Press
that at a particular time he is arrested in
Madras. Sometimes they say that he is
arrcstedin  other case. This is the
lifestyle of these people. What has
happened to those cases whether they
are Customs cases, whether they are
arms cases or mafia or whatever it is?
We don't know about it. The
unfortunate thing is that these cases are
used only by the Government to settle
political scores within the party or for
their own political purposes. Then the
hobgoblins, the ghosts of 'these cases
are raised at a particular time. On which
side a particular person is? We used to
hear a lot about the sugar scandal or
something. Then, we read in the Press
that a particular Minister had shown
certain files, that a case has been
registered by the CBI against him. Then
he began to bleat and then remained
completely silent, while he was earlier
trying to show that he was roaring like
a lion. That is the rule of law and that is
what we are doing for it. Sir, in the
1970s, there were a number of inquiries
held whether it was in Punjab or
whether it was in Bihar or whether it
was in Orissa, against the Ministers and
others. But, what happened? In this
country people have come to believe
for the last forty years that if there is
corruption, they say that they are two
sides of the same coin. No a single
Minister has been sent to jail
....(Interruptions)... 1 know the kind of
speech that Shri Gujral made here while
paying tribute to them. This is the like
the Shakespear's Julius Caesar and he
knows what it ultimately will lead to.
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This is not for me. I am a mild person
and a vegetarian. I do not believe in this
kind-of situation. I know only one and it
was due to case Sardar patel. There is
only one case of Minister going to jail.
While Nixon went, his deputy, the
Vice-President, went first. What
happened in Japan and what happened
in Italy? The determined magistrates in
Italy took action and it is said that
probably there were more politicians
behind the bars than outside. So, this is
the kind of a situation in which we are
now. I do not want to dilate on sex and
violence and crime in cinema and the
kind of permissiveness. But,
unfortunately, there is no other means
to livelihood and for money politics is
there to gather the money. For that there
is muscle power. That is where there is
misuse and non-use of authority. This
shows why the authority of the
Government which should matter, is so
disreputed today. There are occasions
when they do not use their authority and
there are instances when they will
misuse their authority. False cases will
be registered. I know a case which I
will not name, but this was just before
the Emergency. But I will certainly
name the person who came to Delhi as
DIG. His name was Mr. R.D. Pandey.
After a great difficulty, we got a good
DIG. one morning he came to me and
his son was suffering from some
disease. He told me that he wanted to
go back. When I asked him why he was
doing so, he said, "I do not want to be
prostituted. The Home Ministry has
asked me to register a case against a
particular contractor in the MCD." I met
him later after 10 years in U.P. when I
was sent by the Prime Minister to look
into the case of the murder of Shri V.P.
Singh's brother. Then only I met this
gentleman. This is the kind of use,
abuse and misuse of authority. This is
the climate. This is the kind of things
that happen. You brutalise them. You
misuse them. When they are misused,
you say' that they belong to this party or
that party. Sir, we know what the
conclusions of the various reports were
that came after the so-called
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police mutiny in the 1970s. The conclu-
sion was that they were watching their
masters as to how they used to behave.
But then they get disillusioned and felt
that they were getting nothing. They are
being treated like this. I do not want go
into the details. (Time Bell rings) 1 will
just conclude, Sir. I am grateful that
you have given me this opportunity to
speak. I will just conclude, Sir. I know
the kind of lumpenisation that took
place during the Emergency and
thereafter. This is the off-spring of
lumpenisation which are ruling the
roost in the country today. I was
Secretary to aXhief Minister long back
even before I became the District
Collector. That was a time when there
was a little bit of odium in a particular
State that the Home Minister of that
State had some filiations with the
border summers. : Nehru rang up the
Chief Minister. I had brought that
particular case to Delhi. I had also with
me the letter of resignation. That was
the standard. In this very parliament we
had the Mudgal case. Now, how lightly
we take the allegations. They are
making statements and you cannot ask
questions. Statements are being made.
Everything is there. That is why I
would like the conduct of the Ministers
and others not to be immune to all this.
It is for all of us. It is not the question
of ideology of a particular party. What
image we have in the public mind? As
one who sells telephone connections.
We expect people to make sacrifice.
They have not only used and "misused
the authority but they have also
exploited all the economic resources
which the development could have
provided. I would like to mention that
there is pulverisation of the police and
the administration. It is not only police,
but many other authorities. Whether it
is the Report of the CAG or whether it
is the Report of the PAC, they hinted
directly or indirectly. About the Gold
Star, we knew in advance. Even the
securities scam made it clear. It was
known that the Gold Star is lily white
and nothing is going to happen. Sir, it
is not only the question of
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criminalisation ot politics but it is also
politicisation of crime and
commercialisation of both. We have not
only commercialised crime and politics
it, but we have criminalised the State as
such. Why all this is happening? The
Minister of State for Home Affairs, is
here. He tells the police to teach them a
lesson and 'we will ingnore everything.'
Do not think they are only to teach a
lesson to Mr. Arjun Singh or Mr. N.D.
Tewary or Mr. Joshi or T.N. Chaturvedi
when any demonstration takes place.
They are also prepared to teach a
lesson. You ask them to teach a lesson.
I do not want to go into the details of
this thing. Such politicians and such
politics, are subversive to the national
security because they are subject to all
kinds of blackmail. The foreign agen-
cies take advantage of this.
Unfortunately, it is the decline of the
standards and I regret to say all this.
The Press in which we have some hope
has been given Rs. 40 crores in a
particular State. This is not the first
time that it has happened. That is why,
Sir, criminalisation of politic, as I said,
is the result of this permissiveness, the
result of keeping only the power in
view, completely, irrespectivebf all
kinds of ethical considerations. It is not
a question of philosophy or something,
it is not a question of 'Do unto others
what you want to be done unto you.'
Even that kind of rectitude, had been
completely ignored and that is why, Sir,
there is no accountability. One Mr.
Mudgal was thrown out by a resolution
and that is why it is necessary that so
far as the administration is concerned, it
must be strengthened, it must be de-
politicised. That is a subject in itself.
But I would like to submit that this will
be an unfortunate day if we only
discuss this particular subject and we
do not do anything effective about these
things because for the .ast 25 years this
problem has been staring us in the face.
If only we are allowed to go away
without taking any effective and
corrective and sustained action, I think
posterity is certainly going to blame us
for just trying to be the gravediggers of
democracy. Thank you, Sir.
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THE VICE-CHAIRMAN (SHRI first official endorsement and that is
SATISH AGARWAL): Shrimati how this Report is very important.
Jayanthi  Natarjan.  Absent.  Shri Now, about the plus and minus points

Surinder Kumar Singla. Absent. Shri K.
Rahman Khan, absent Dr. B.B. Dutta.

DR. B.B. DUTTA (Nominated): Mr.
Vice-Chairman, we are indeed thankful
to the hon. Home Minister, Shri S.B.
Chavan, for placing that Vohra
Committee Report before this Hosue.
We have got an opportunity to speak
and to discuss a very important
phenomenon, a very dangerous
phenmenon in which our administration
and governance aj various levels is
getting enveloped. And people are
suffering from deep agonies. In various
parts of the country, this phenomenon
has caused loss of many lives, many
people's interests have been jeopardised
and that is why we welcome the Report.
Mr. Vice Chairman, a charge has been
levelled against the Government, that
had not Naina Sahni been murdered in
such a manner, possibly the report
would not have been placed and the
Government is being criticised on the
account. I am not going to defend the
Government on that account but I
would like to ask the Members of the

Opposition — they are respected
leaders — what is the role of the
Opposition in 1.  Parliamentary

democracy? People are angry and they
have go every right to charge equally
the Opposition. It is not only the ruling
partv which rules in a Parliamentary
democracy but the Opposition also
indirectly rules and more powerfully
sometimes by bringing out the lacunae
and lapse, of the Govt., if there are any.
But I think we have come to a situation
when all of us acquired the habit of
sleeping. This is my point. Mr. Vice-
Chairman, the Report, which is being
euphemistically called a Report is not a
full-fledged Report because it has not
gone into the depths and dimensions of
the problem, that is, the very subject-
matter of the Report. However, the
Report, firstly, is an official
endorsement of this  dangerous
phenomenon, what is being whispered
by the common man about his agony.
This is the

in the Report, I would like to point out a
few things. I find that the Report has
given only one concrete suggestion that
a nodal agency should be immediately
set up-—and which now the
Government has set up—for getting the
names out, who the criminals are, who
the party are to this nexus. We have to
now look forward to that agency which
has just been born. Therefore, I am not
going to elaborate on this thing further.
In the future, we will have an occasion
to see how this nodal agency has been
able to contain this phenomenon and to
what extent. But something is missing
from the Report. That is very basic to
the problem. That is what I want to
point out.

Sir, the Report has talked about
criminalisation of politics and has given
a graphic description of a phenomenon
which starts with an accumulation of
money power by small gangs in cities,
towns and other areas, and then they
acquire the muscle power, and then
they acquire the political power. Now,
this combination of money power,
muscle power, and political power has
meant a very serious blow to the very
foundation of our democracy. When
these three things combine together,
Mr. Vice-Chairman, Sir—I am a
witness to it; partly I am a victim of

it—the constitution of elected
Governments and all these things
become a farce because it is the

combination of these three things that
determines anything. They conduct
elections, they rig elections, this farce is
going on before our own eyes. This is
what is hapening. Is this not happening
in many parts of India?

For this, all political parties present in
this Hosue have to take the blame. This
is happening everywhere. In whichever
State the Congress is in power or other
political parties are in power, nobody
can say, "No, we are not guilty of this".
So, it involves us all. Let us be very
honest about such an important issue. It
isa
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negation of democracy. We are a
democracy. We are proud that we are
the largest democracy in the world. But
are we practising democracy eorrecjly?
Have the people really been able fo
exercise their power honestly? Do they
matter in the process of formation of
the Government? Do they matter at all?
These questions have to be asked and
answered.

Sir, another thing which through this
phenomenon is also very basic, and it is
eroding the secular, socialist structure
of our society and democracy. The
basic unit of a society is a family. In
fact, family is the unit where the first
spark of humanity comes. All those
basic values that sustain a society, that
sustain a polity, that sustain a nation,
are there in the family first. Now,
whenever murders take place, whenever
people are being driven out of their
localities, whenever their properties are
being ransacked or burnt, what happens
and how these families suffer, are not
counted. A fashion has now come'. If 1
talk about killings in a certain small
State in the North-East, people point
out, "This is nothing; only two killings
in a week; you see in Bihar; it is much
more." And then they will come to the
global scenario. They say that violence
is a global phenomenon. I know, there
is a tendency to explain things away.
This is too bad for us because we do not
understand the agony of a mother, we
do not understand they agony of a
mother, we do not understand the agony
of a father, we do not understand the
agony of a brother or a sister. And what
happens when the family is being
afflicted with such agonies, and the
family's relations are afflicted, and the
community is afflicted? I am not going
into the process of discussion. But I can
tell you that at oor stage of our history
of we had witnessed warfare between
communities. Now, I find that intra-
commun-ity and intra-ethnic group
violence has started. Why? It is because
we have taken cover under statistics
that the killings are not more, it is
negligible in the context of what is
happening elsewhere. If I ask in the
North-East, they will say.
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when compared to what is happening in
the rest of the country, it is negligible.
You are taking cover under the
misleading statistics, without
understanding that the families are
becoming full of poison, fill of venom.
And this is poisoning the entire society
in India today. And one day this
situation will explode and we will have
a kind of civil war.

4.00 P.M.

Today, there are parts of the country
where people say: 'You canot depend
on the police; you cannot depend on
this and that; you have to' have your
own private army; you have to have
your own bodyguards'. This is the
phenomenon we come across in the
country. This is what is happening.

The Vehra Committee report is an
endorsement of this. The report has not,
at length, spoken about everything.
Therefore, I demand that this problem
should be studied in all its depth and
dimensions. There should be a high
powered commission to study this. All
the concerned people should be
involved in this so that they would
understand and then proper responses,
proper administrative responses, could
be there.

Sir, the Vohra Committee report is
deficient in another aspect. Indirectly, it
has admitted one phenomenon, though
it did not say it openly. Somewhere, on
one page, the report says that these
people, the criminals, have managed to
get themselves elected as Members of
Legislative Assemblies and Members
of parliament. Now, here, conceptually,
the problem is not one of
criminalisation of politcs. It is a
phenomenon of politicisation of crimi-
nals. The political parties are directly
responsible for this politicisation of
criminals because the highest body in
the wvarious political parties has
endorsed the nomination of these
persons. They have selected these
persons and have nominated them.
Therefore, no political party can escape
from this.

The hon. Members, Dr. Biplab Das-
gupta and Shri Trivedi, were
threatening
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that they would bring a privilege
motion. They said: "You must give the
names of Members of Parliament who
are involved'. But this is beside the
point. The Vohra Committee has
pointed out this phenomenon where the
responsibility is on all of us. Why
should we not confess that this
phenomenon is very much there? We
are also guilty. All the political parties
are guilty. Therefore, I want that this
aspect also should be dealt with
properly.

Mr. Vice-Chairman, another angle
has been left out in the report. The
report says that criminalisation of
politics started from 1967. 1 beg to
differ. How did they come to this
conclusion? I do not know. There is no
corroborative evidence given for this in
the report. But as far as we know, one
fertile source for criminalisation of
politics, and politicisation of criminals,
one main source, is communal-ism.
Criminals were taken by the order to
achieve a goal. They were decided by
communal interests.

I would say that this phenomenon
started long before partition. I can give
you one instance. It is instructive for us.
We can learn from this. In 1945,
Mahat-ma Gandhi went to Calcutta, at a
time when election fever had gripped
West Bengal. Election was just on the
anvil. At the time, Shri Fazlul Haq, the
vetern leader who moved the Pakistan
Resolution in 1940, came to see
Gandhiji. By that time he had
dissociated himself from the Muslim
League, he had formed his own paty.
He some to Mahatma Gandhi and said:
‘Bapuji, I am not able to hold a single
meeting; the goondas are spoiling my
meeting: they are beating my people;
the Muslim League goondas are doing
this'. He said: 'T want your help; I want
you to talk to the Governor of Bengal to
help me'. Mahatma Gandhi, in his
characteristic ~way, said: T will
definitely talk to the Governor to help
you, but I would like to ask you one
question: why have you come to such a
pass;'. Gandhiji said: If you are the
leader of your people, your people
should solve the
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problem; they should stand by you;
they should not allow goondas to come
to your meetings'. "My suspicion is that'
Mahatma Gandhiji said: 'T admit that
the Muslim League is also not too
much with the people; they have taken
up a fanatic slogan, but you should
have been able to counter it, which you
have not been able to do'. Gandhiji told
Shri Haq:,T always blame the leaders;
If they move with the people, If they do
not change their political opinon too
many times, they would have been able
to mobolise the people and fight this
out; anyway, [ would talk to the
Governor'.

Now, Sir, this specific reply of
Gandhiji is relevant for us even today.
Are we with the people? What do we
see? If we are weak, we depend on the
goondas. Wherever we are weak, we
depend on rigging. Wherever we are
weak, we depend on money power.
Why should we do it? Why should we
do it if we are with the people and for
the people? If we are honest to the
people, if we are honest to the people's
interests, even if we are thrown out of
power. Let us be thrown out of power,
so what? People can become more
powerful even being out of power. If
we do not take this attitude, I tell you,
nothing good will happen to us.

Communalism is the greatest source, |
have seen it myself. We were born at a
time when the Second World War was
there, and we have all grown up with
communal riots. I have myself seen
riots at my teen age, in my college days,
in my University days. And I can tell
you, all the criminals appeared in India
and if they politicized criminals and
criminalized politics, it is through the
communal channel. They, at one time,
championed either a linguistic cause,
and ethnic cause or a religious cause,
and they have mixed up with them. That
is why I want that a high-powered
committee should go into it to find out
what are the communal channels
through which they are coming. By
flocking to the political parties and cap-
turing their highest policy-making
machinery, they are getting themselves
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nominated. This is the crux of the ques-
tion.

Sir, I have got a few suggestions to
make. If such a high-powered body
studies the whole gamut of the problem,
then my suggestion is also this that they
should have a fresh look to find out
what improvement can be made in our
Criminal Prucedure Code, because it is
our sufficient as it is. Many police
officers who have retired, veteran
officers, say that at the time of riots and
all such things they found it difficult to
cope with them with the present laws.
In the Representation of the People Act
now there is a provision that if
somebody is convicted, then he is not
fit to be given a nomination. But I think
we should be very stringent. There
should be some amendment to the
Representation of the People Act, that if
there is a prima-facie case against any
body or if there is a criminal nexus, he
should be debarred from being
considered as a nominee. This is my
second suggestion.

I have a third suggestion also. I beg
to differ from the hon. Member, Mr.
M.A. Baby, who said that it is not a
question of all political parties sitting
together. It is a question of all political
parties sitting together. That is how you
can do it. Open your minds and let the
nation- come out of the morass in
which it is bogged down today because,
if it remains like this, no Prime
Minister, no President, no Chief
Minister will be able to rule this
country. They themselves will be at the
mercy of these mafia groups.
Therefore, let all political parties sit
together and adopt a code of conduct
on certain basic issues. We do not want
any rules and regulations. On certain
major issues which are throwing a
challenge to our polity, to our nation,
let them agree, and once this code of
conduct is mutually agreed upon, it can
be enforceable even by the Election
Commission at the time of elections.
The Election Commission can take note
of it and enforce it. These are a few
suggestions which have come to my
mind.
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Mr. Vice-Chairman, I come from the
North-East. Hon. Gujralji has said that
the judicial procedure is very slow. I
can inform you and him and the entire
House that the judicial procedure is not
only slow but, if you ask me, for me it
is dead; it does not exist. There are parts
of India where it does not exist. I have
not seen during the last two decades, a
murderer being brought to book. A
murderer confessing to the crime,
making a confession before a First
Class Magistrate, is there but the case
has not come up for hearing in the

court. And the same murderers are
getting elected and holding high
positions in politics. This is the

phenomenon.' When no murderer is be-
ing booked, no murderer is being
punished, why should not the
murderer's group extract money?
Extortion and extremism has become an
industry, a high-profit industry, a no-
risk industry. You bribe the police, you
bribe the politicians. In every political
party you will have your channels
everybody is willing to help you for his
own personal end at the expense of the
party. The party high command will be
taken for a ride and the criminals rule
above ground and they rule under-
ground. This is the phenomenon.
Underground they control by their
entire mafia group, collecting money;
overground also they rule. There are
areas in this country today where a
State Government Cabinet decision will
not be taken until and unless it is agreed
to by these elements—I am telling you.
Let me inform this House, this is the
pass we have come to!

Therefore, Mr. Vice-Chairman, 1
make an impatient appeal to all political
parties. Let not our Left Front people
say that they are out of it. I know it. I
go twice a week to Calcutta. I know
what is happening there. I know about
the condition of my own party. I know
about the condition of the BJP. We
have got first-rate information. So let us
all sit together and get out of it because
it is with all political parties. Very very
respectable leaders very honest leaders
genuine leaders are sitting here. Should
we all become
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irrelevant? If these laders become
irrelevant today the political parties
will become irrelevant. Then Mafias
will fight elections. I do not know what
kpind of elections.

Thank you, Mr. Vice-Chairman for
giving me the opportunity to say these
words. Thank you once again.

SHRI G. SWAMINATHAN (Tamil
Nadu): Mr. Vice-Chairman Sir, it was
in the year 1968 that I got elected to the
Tamil Nadu Legislature and I became a
Member of the Tamil Nadu Legislature.
It is nearly 27 years now. From then
continuously without any interruption. I
have been either a legislator or a par-
liamentarian. When I retire most prob-
ably it will be 30 yeas continuously.
There have been many politicians who
have been in legislatures intermittently.
They may be in politics. They may be
in power. They may be out of power.
They may be in legislature or they may
be out of legislature. I am one who will
retire  most probably after 30
continuous years, something like the
government service without even one
day's interruption.

When 1 joined politics in 1968, one
thing that was uppermost in our minds
those days was the respectability that
we got by becoming a Member of the
Legislature. That was the only interest.
The second thing was that you would
be very helpful to the people. Naturally
you will be highly respected. That was
the motive with which we all came to
politics those days.

When I went to the Legislature of
Tamil Nadu, the salary that I got was
Rs. 250 and we were paid Rs. 25 per
diem. Since I come from an agricultural
family my parents and grandparents
had earned and saved something.
...(Interruptions).

Even in those days it was very
difficult to live with Rs. 25/-.
(Interruptions).

I was elected to the Tamil Nadu
Legislative Council in 1968 from a
graduates  constituency. I  was
representing the Swatantra Party those
days. I was a
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Member of the Upper House of Tamil
Nadu for four terms consecutively.
They I was nominated by the Governor.
Then I was nominated by the then
Tamil Nadu Chief Minister MGR.
Several nominations came to me and I
was elected.

THE VICE-CHAIRMAN (SHRI
SATISH AGARWAL): Why do you
give your own example? People like
you are very few.

SHRI G. SWAMINATHAN: Sir,
why I am telling this is.. (Interruptions)

SHRI P.M. SAYEED: I have been a
legislator for the last 28 years
continuously. I am senior to you by one
year.

SHRI G. SWAMINATHAN: Sir he
says that he has been a legislator for the
last 28 years continuously. I am very
happy about it.

THE VICE-CHAIRMAN: (SHRI
SATISH AGARWAL): You
monopolise it. You don't permit

anybody else to come in.

SHRI G. SWAMINATHAN: With
the small amount of salary we were
receiving it used to be a full-time job.

In 1959, I wanted to join some
political party. Then Rajaji came. He
started the Swatantra Party. I had not
had an opportunity to work with
Gandhiji. Rajajai was highly respected
in Tamil Nadu. I thought why I should
not join him so that I would have an
opportunity some time later to say that
I belonged to that party and that I was
closely connected with him. I was very
fortunate. I was in that party. I was the
District Secretary. I was the State
Council Member. I was the Central
Council Member. I held all positions. I
had an opportunity to be with him.

When I was the District Secretary of
my district unit of the Party there was
an incident which I still remember. The
Preliminary ~ Conference  of  the
Swatantra Party was held in Thanjavur.
At that time he was opposed to Nehru.
He was opposed to Kamaraj also. It so
happened that when the Conference
was held Mr.
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Masani, Mr. Ranga and Rajaji came to
that Conference. Immediately after the
Conference Rajaji was to go to Madras.
Rajaji had a propensity of going to the
railway station one hour before the de-
parture of the train. So he said, "The
train leaves at ten o'clock. I have to be
there at nine o'clock." We said, "The
railway station is very near. You can go
to the railway station within fifteen
minutes' time. There is no necessity for
you to go to the railway station." We all
tried to persuade him. He said "No, no.
We have to be very punctual. My habit
it that whenver I go by train, I have to
be one hour before at the railway
station." So, we all went to the railway
station. Mr. Masani did not come. Mr.
Ranga came later. Rajaji was the first.
We all went there. We raj to the
Railway Station Master and told him
that Rajaji had come and we wanted a
chair for him to sit in the platform. The
Station Master said, "My youngmen, I
would not give a chair. I ant mortally
afraid. Your old man is opposing Nehru
Ji. He is opposing Kamaraj Ji. If I have
a chair, tomorrow my Station Master's
position will be at stake. I would not
give a chair." T did not know what to
do. We were young in those days. So,
we ran outside the platform and got a
chair from a shop and brought it to the
platform. In the mean time, he was
standing and watching what was
happening. He asked me: "Young man
where had you been?" I told him that
we had gone to fetch a chair. "The first
lesson I want to tell you, youngman, is
that you should not be after a chair in
politics," he said. That was the thing
that he was telling, that politicians
should not aspire for chairs. But, now
politicians aspire only for a chair. That
is the difference. During those days
when somebody wanted to recruit
somebody for politics, he would ask if
he had got any other profession, he
never wanted a full-time politician.
That is what he used to say. If he is a
full time politician, he will start earning
in politics. He should earn somewhere
and spend money in politics. That kind
of a thing he wanted.
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Unfortunately, over a period of time we
could not do politics in Tamil Nadu,
because by that time politics had
become a full-time profession. In the
beginning we used to have only 50 per
cent of the time after we concluded
everything to devote to politics. It was
not possible to do politics in the
evening after we concluded everything.
So, Rajaji's scheme even then was not
working in 1959. During 1958, when
somebody became a politician or when
somebody became a legislator, he used
to get respectability. Gujral Ji and
Trivedi Ji were also talking about the
respectability of the legislators,
Parliamentarians, politicians and Minis-
ters. They said respectability was being
eroded. Sir, I have been one who had
been seeing cinemas very frequently. I
used to see films sitting for two to three
hours. Now, for the last about 20 years I
have not been going to see pictures at
all. If we see any Tamil picture, we find
a politician being depicted as the worst
criminal. I do not know how many of
you are seeing them. In most of the
films the politician depicted to be in
league with mafias, smugglers and even
the Minister is shown thereatening a
police officer and how he gets
sandalwood, etc. This is the whole story
in the films. The result is that these
days what to say about the middle class
people, even the young children do not
have any respect for the politicians.
When I was the Presiding Officer of the
Council, one legislator came to me and
asked me that he wanted to move
privilege motion against a filmmaker. I
told him that it was not possible since if
he did so he would all the time be
transacting on the privilege motions and
he would have to go everyday because
it is so in every story of a film. That is
the condition in which we are
operating. We first become legislators
and then become a Minister. Whether
we are respected or not, we get power.
Ultimately what happens is that by
getting the power, we start getting
money also. In Tamil Nadu, there is a
proverb which says a monkey by itself
is very mischievious. If a monkey
drinks today, it becomes very
mischievi-
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ous. In politics you get power. Power
itself goes into your head. Suppose by
that power you are able to get money
also.

Then both join together and you lose
your head. Somebody asked me what
was the connection between power and
money was. The connection between
the two is the same as between iron and
magnet kept together. If you have the
power, you have the money. So,
ultimately over a period of time when
you are in politics, through power-
broking as legislator or Minister or
whatever it is, you start earning money.
Money comes so easily. The other day
some other friend was saying that
money comes disproportionately. If you
are in any other profession, say, you are
a doctor or a lawyer, you have to
acquaint yourself with certain education
and practice and then you start earning
money. Suppose you are a top cardiac
surgeon. Perhaps you may earn some
lakhs of rupees. But, if you are what to
talk of being a legislator, a budding
legislator, and if you are very close to a
Minister, you can make lakhs and lakhs
of rupees very very easily. This is the
kind that is going on in politics of
today. Ultimately, what we have been
saying is that they come to the Govern-
ment and earn money. Then, people
say, "Since the Minister is earning
money, the other man is also earning
money." Then somebody says,
"Without money how do they go into
politics? Politics need money. Elections
need money." We try to say that you
make money when you are in power
because tomorrow when you are out of
power, what will you do? You cannot
contest elections. Somebody wanted me
to contest an election. He said, "I will
make you a Minister." But I told him, "I
do not want to become a Minister
because I cannot spend that much of
money for politics." The salary of a
Minister is Rs. 1,50/-. Tomorrow, after
becoming a Minister, a number of
people may come to my house. If I start
giving coffee to everybody, then, that
Rs. 1,500/- will vanish. From where do
I get the money? If you are going to
contest an
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election to the MLA seat, you have to
spend Rs. 10 lakhs. If you are going to
contest an election for an M.P. seat, you
have to spend Rs. 20 lakhs. The other
day I was coming by the DTC M.Ps.
van. Somebody asked me, "You belong
to so and so party. Why are you coming
by this van? What has happened?" The
question is, if you are a leader of a
political party, you arc not supposed to
come by a van. You have to come by a
big car. That is the position. For those
rainy days, you have to earn while you
are in power. Everybody accepts it.
While you are in power, you earn
money. Suppose you are out of power.
That money will come in handy when
you contest for the next elections.
Again you earn money. So, this cycle
goes on. Whichever may be the party,
either the ruling party or the Opposition
party, this is what is happening. So,
money becomes such an important
proposition. Both money and power
combined together, naturally, you will
win the election. Unless you win the
elections, you cannot come to power.
So, for winning the election, you need
money, you need musclemcn. Even by
cj iminality you want to come to power.
This is what is happening.

SHRI NILOTPAL BASU: Mr.
Swaminathanji, will you yield for a mi-
nute? I want to substantiate what you
have said. There was a story of a politi-
cian who got elected from a
constituency. Later on, he earned
money. Next time, he wanted to contest
the election, he went before the
electorate and requested them to vote
for him. The iectorate was very
unhappy. They said, vVhy should we
vote for you? You have made a lot of
money." The politician told the electo-
rate, "That is precisely why you should
elect me because when the new man
comes in, he would start collecting
money. So, I have already collected
some money, [ will do some work. I
will take a little money. So, you elect
me n

2} SFIETE ST HIRR (SR UR) ¢ AST
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SHRI G. SWAMINATHAN: Then,
somebody said, "If you become very
corrupt, then, naturally, you will not get
elected." My honourable friends here
may remember that in Tamil Nadu As-
sembly an incident took place. The
Chief Minister of the State accused
another Minister in his Cabinet. The
Chief Minister accused him, "You are
the most corrupt man in my Ministry.
You have accumulated so much wealth
and property." When he went out of his
party, he opposed him within the
Legislature. It was true that he was the
most corrupt politician in Tamil Nadu.
Later on, in the next elections, he was
the only person who" got the maximum
number of votes. Why I am saying is
this, if you are really corrupt and make
a lot of money, that money goes a long
way in getting you elected.

One Chief Minister told a politician
of his party that he should contest an
election. He told him, "How can I
contest an election? I do not have the
money. If you can give me about Rs. 5
or Rs. 6 lakhs, then, I will contest the
election." He went away. He did not
reply anything. Later on the Chief
Minister said, "What sort of man is he?
He is not the proper man. I gave him
some position as the President of some
board. I made him a trustee of a temple
and all that. This fellow has not earned
any money. He is a useless fellow. He
will not be good for politics." This
thing has not only happened in politics
but it has happened in business also.
The other day I was sitting in my office
because I have a business. A former
collector of a district in my State came
to me and said, "I understand that you
are going to advertise for the posts of
Managers (Administration). I am in-
terested in applying for it. I was
formerly a collector. Now, in my own
way, I have to be in business because |
had been a very honest man. For twenty
years, I had been an administrator."
Then, I told him "All right, T will think
about it and let you know." Then, there
was a business man, a Chettiar.
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He was a Vysya community man. He
was sitting beside me. After this man
had gone, he told me immediately,
"This man is unfit for business." I
asked him, "Do you know him?". He
said, "I do not know him. But this man
says he was a DRO, he was a Collector
for 20 years. And now comes and asks
for a job! Don't give him any job in
your company. He is an unfit man."
This is what is happining either in
business or in politics.

One boy, a medical college student,
came to me. He is a close relation of
mine. He said that his father was quite
useless. His father is a manager in a
nationalised bank. I asked him, "Why
are you saying so?". That boy was
doing the third year of his MBBS
course. He said, "My father says he is
not capable of getting marks for me."
This is what the student says! So, now,
to be a capable parent, you should not
only be capable of getting marks for
your boy, but you should also get him
admitted in a college. If you are not
able to get him admitted, he will say,
"Useless father!". So, if you are a
businessman, you should make a lot of
black money to give to people. Likew-
ise, a politician should also make a lot
of black money. Unless you separate
this combine of power and money, it is
going to play havoc in this country.
That is what I say.

Finally, I would only say two things.
We see three reports in today's "The
Hindu'. T am not going into any party
matter. One report is about the
discussion in the M.P. Assembly
regarding the smuggling of arms in the
State in the Malwa region about which
Gujralji also made a mention. This is
relating to an adjournment motion on
the alleged smuggling of arms across
the Gujarat border and the seizure along
with a US Carbine-30 from a farm-
house near Indore which is closely
associated with a corporator from
Ratlam. This is what they say: "A
truckload of arms and' ammunition,
including 37 AK-47s, AK-57s, RDX
and other things have come
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in." This is one thing that is reported in
The Hindu'".

Another report is about an incident in
Rajasthan. We are now getting
panchayats. We are saying that
panchayats will be a redeeming factor,
many people say that when Panchayats
come, They will see to it that roads and
other things are laid. Administrators
and politicians are becoming very
corrupt. The panchayat people will
oversee everything and see that the
money is spent properly. What has
happened in Rajasthan? Three 'harijan’
people were murdered. Why were they
murdered? There was a nexus between
the panchayat members of the locality
and an officer, one engineer and one
gram sewak. All these people joined
together and made a lot of money.
Now, the Collector of that area—they
call him District Magistrate—came and
made an inquiry. These three 'harijan’
boys were witnesses against all the
panchayat memebrs, the gram sewak
and the engineer. They got so much
offended that they not only murdered
them, but when the inquiry was going
on, the District magistrate was
surrounded and gheraoed by the
panchayat members. That is what is
happening. I was also one who was
saying that when we established
panchayats, everything would become
all right. Now, what may happen is, the
corruption phenomenon which is in
Parliament and the legislatures may get
into the panchayats also. Panchayat
members may start earning money. The
power that you are giving, they may
start earning money. They may use it
for that purpose. I do not know how
you are going to prevent that.

THE VICE-CHAIRMAN (SHRI
SATISH AGARWAL): Then it is
decentralisation of corruption!

SHRI G. SWAMINATHAN: Yes,
decentralisation.

I have one more thing, there is a
report in 'The Hindu' about corruption
of officials. Six motor vehicle
inspector?
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were arrested by the Central bureau of
Investigation, in one man's house, they
have found about Rs. 1.25 lakhs. That
is nothing. They have found deposits
worth Rs. 15 lakhs and jewels worth
Rs. 16 lakhs. All these things, we can
understand. The total value of the
seizure was Rs. 1.5 crores. That is the
kind of corruption we have. I can
understand a motor vehicles inspector
making Rs. L150fy-. Even Rs. 11/,
lakhs, I can understand. But he has
made R;. 1.5 crores in Delhi, under
your very nose. This is what is
happening.

It you consider all these things, we
are in a very bad position and unless we
rectify it very early by drastic action,
We will be in serious trouble. This
democracy will be in serious trouble. In
conclusion, I would like to say that an
all-political party leaders meeting—not
only parliamentary party leaders, but
political party leaders meeting—should
be immediately convened by the Prime
Minister to find methods to clear public
life of corruption and criminality. I
suggest that the Prime Minister should
call a meeting of all the leaders of the
political parties, not the Parliamentary
parties, because in some Parliamentary
parties, the political leaders have to
take action. Suppose an opinion has to
be given by my Chief Minister and the
General Secretary of my party.

In their party, their chief will be
sitting somewhere else. So, it is better
that a meeting of the political parties'
leaders is called at the level of the
Prime Minister and not even at the level
of the Home Minister and we should try
to chalk out an immediate plan as to
what exactly we should do. This is one
thing. After having arrived at a
common decision, the same should be
implemented immediately, especially
before the next General Elections. The
General Elections will be somewhere in
February or March, 1996. So, you have
still time. Some credibility has to be
built with the people that some action is
being taken in  this  respect.
(interruptions)
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SHRI DINESHBHAI TRIVEDI
(Gujarat): Mr. Swaminathan, I would
be grateful if you yield to me for a
minute. The suggestion 1is very
welcome. But as per the report, the
leaders of the political purtics—they
have not identified the leader!;—
themselves are criminals and mafias.
(Interruptions) if you call the leaders
and discuss it with them, maybe, you
are discussing it with some of the
mafias themselves.

SHRI G. SWAMINATHAN: You
see, there is a proverb in Tamil.
Suppose a women has committed a sin,
that woman can go to the Ganges and
have a dip and remove her sins.
Suppose the Ganges itself is sinful,
where will it go? So, a woman who has
committed some sin, can go to the
Ganges, have a dip in the Ganges and
remove her sins. Suppose the Ganges
itself becomes sinful, where will the
Ganges go and have a dip? There is no
other place. So, we should have a
meeting only with the leaders that we
have, may be, we have criminal
leaders. (Interruptions)

THE VICE-CHAIRMAN (SHRI
SATISH AGARWAL): That is all.
Don't get disturbed.

SHRI G. SWAMINATHAN: we can
operate with our leadership because we
have our leaders, good or bad, and
those leaders should come together and
find a solution because the stake is very
high. They themselves may get into the
whole problem tomorrow. In that event,
they themselves will be engulfed by
criminality. Tomorrow the criminals
will come and occupy the office of the
Chief Minister or the Prime Minister.
So, before they come and occupy these
offices, it is better to stop them from
coining and occupying these offices, it
would be in your own interest because
you want to occupy these posts. You do
not want the criminals to come and
occupy these posts.  Otherwise,
tomorrow, somebody will say that a
criminal has occupied the post of the
Prime Minister. So, beware! Stop them
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from coming so that you can continue
.occupving your posts. That is what I
am saying. At the same time, the
Central Government, in consultation
with the party leaders, should bring in a
legislation for the constitution of the
Lokpal which should include the
prosecution of the Prime Minister, the
Central Ministers, the Chief Ministers,
the Members of Parliament and the
MLAs and other public figures.

Fourthly, there should be a code of
conduct for political parties so that they
may not choose anyone with criminal
character. There shoujd be a code of
conduct immediately devised so that no
political party chooses anyone having a
criminal background.

Fifthly, the nodal agency should not
remain only with the Secretary to the
Government. I personally feel that the
Secretary can do nothing if the Minister
is having a criminal background. If the
higher-ups have criminal record, what
will the Secretary do? So, the nodal
agency should be manned by a body of
independent persons. It should not be
manned by a Secretary because the
Secretary will not be in a position to do
anything if the other party happens to
be a Minister.

Sixthly, the party funds should be
audited by an independent agency such
as the Comptroller and Auditor General
of India. Such an agency exists in
Germany. So, the accounts should be
properly audited.

There should be a legal provision to
require that all receipts of money, in
excess of Rs. one lakh which are given
to the political parties, should be given
only by cheques.

In conclusion, I would like to say that
the Ethics Committee, as suggested by
Shri Inder Kumar Gujaral, on the lines
of the Privileges Committee of
Parliament, should be constituted, and
whenever a complafht is received by
this Committee, the Committee should
have powers to go into it and even
remove the Member as
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had happened in the case of Mr.
Mudgil. So, I suggest that the Ethics
Committee should be constituted
immediately by Rajya Sabha. These are
some of my suggestions. Thank you
very much, Sir. for having given me a
very valuable opportunity to say a few
words.

THE VICE-CHAIRMAN (SHRI
SATISH AGARWAL): Thank you
very much, Mr. Swaminathan, for a
very refreshing speech.
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"As the old guard of the pre-
Independence days began to vanish
from the political scene by sheer
efflux of time, a composition of the
Congress Party underwent a
change, Particularly in the States.
The new political leaders where
distinctly different from their
predecessors. They were younger
and not steeped in the Gandhian
traditions of pre-Independence era."
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"Political life was not seen as in
the days of freedom struggle as a
sacrifice for the nation. Rather, it
became a political career and a
means of reaching for power and
wealth in varying proportions."

"It was no longer the lawyer or the
doctor sacrificing a lucrative
practice or the teacher throwing up
his calling to join politics. It was
the local leader commanding
mpney, muscle power, case and
communal loyalty who came to the
forefront of State politics."
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He has right to speak. Maybe, it is
inconvenient to you. But it does not
matter.
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THE MINISTER OF STATE IN
THE  MINISTRY OF HOME
AFFAIRS (SHRI RAJESH PILOT):
The Committee has also gone into the
nexus between the administration and
the politicians. It is not only the
politicians who are to be blamed. The
administration is equally involved.
Please don't take it on the political
angle only. There is nexus between
administrative sector, political sector,
industrial sector, etc. So, it has to be a
combine of all these sectors.

SHRI CHATURANAN MISHRA:
From politicians, now I am coming to
the bureaucrats.

SHRI JAGMOHAN (Nominated):
Will it include Godmen? You said
nexus between bureaucrats, politicians,
etc. (Interruptions)...

SHRI RAJESH PILOT: Yes, it will
include all... (Interruptions)...

SHRI JAGMOHAN: You have seen
today's report in the Tribune which
attributes certain decisions to you
relating to inquiry about a Godman
who is controlling all the politics in this
country. So, would you be able to say
something on this? ...(Interruptions)...

SHRI RAJESH PILOT: We have re-
ceived the report on Chadraswamy. I
think you are mentioning about it. We
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have received a complaint and the
Government ordered a  probe
immediately to check up what his
activities are where he is at fault. He
will be treated as per the law. He is hot
above the law. The law will take its
own course, and whatever is needed
will be done. ..(Interruptions)...

SHRI DINESHBHAI TRIVEDI: We
compliment you for this... (Interrup-
tions)...
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5-00 pP.M.

THE VICE CHAIRMAN (SHRI
M.A. BABY): Now, hardly there is one
minute for 5 o\clock at 5 o'clock, we
hav& ihe

Half-an-Hour Discussion. Now, it is 5
o'clock. Now, we take up this Half-an-
Hour Discussion and it would be better
if we conclude this Half-an-Hour
Discussion within half an hour.

SHRI SHANKAR DAYAL SINGH:
With your permission, I want to tell
you in one sentance only.
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JURTET H HTh HA 3MR SURTEIT bl TSI
H <TET ST <1 FET G b1 AT =TS |
THE VICE-CHAIRMAN (SHRI M.A.
BABY): Anyway, nobody concludes
that all politicians are cirminals.
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THE VICE-CHAIRMAN (SHRI
M.A. BABY): Now, we have this Half-
An-Hour Discussion. At 5.30 p.m.
Rajesh Pilotji Made a statement
yesterday on LTTE escape from
Vellore Special Camp. We will have to
have clarifications from 5.30 p.m.
Therefore, I do not think Jliat the rest of
the discussion on the Vohra Committee
Report can be taken up today.
Naturally, it can be taken up tomorrow,
including the reply.

SHRI DINESHBHAI TRIVEDI: Can
I make a point here if you don't mind,
on this Vohra Committee Report? Hon.
Shri Gujral also mentioned that the way
we are treating the whole thing, I do not
mean to say that it is done intentionally.
But just yesterday, suddenly at about 4
o'clock the business was included
saying that we will discuss the Vohra
Committee Report because there is no
other business before the House. Today,
in the morning it was said no Vohra
Committee Report, we will discusss
J&K. T suddenly found at 2.30 p.m. that
we were already discussing the Vohra
Committee Report, I do not think that
this subject requires such a, — if I may
use the word, I may be pardoned, —
callous  treatment,  without any
intention,—I do not attribute any
motives or intentions; but I feel that
even if we are going to discuss it
tomorrow, then we should know that;
yes we are discussing it tomorrow. It
should be very specific Sir.

THE VICE CHAIRMAN (SHRI
M.A. BABY): Yes, it will be taken up
tomorrow. The rest of the discussion
will be held tomorrow and the Home
Minister will reply also.
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HALF-AN-HOUR DISCUSSION

On points Arising out of
Answer to Unstarred Question 641
Given on the 16™ March, 1995
Regarding Trade of Vital Human
Organs
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